9

.

~

Central Administrative Trlbunal
Principal Bench

.CePe Noe 355/9% in
Oe.A Noo 1444799

New Delhi, this the 14th day of Dec.,1995

Hon'ble Shri AeV,HARIDASAN, VICE=-CHAIRMAN ()
Hon'ble Shri: BeK+SINGH, MEMBER (A)

Sunder $ingh(1077/NE),

-Barrack No. 2,

PesSeSeelampur, .
North East Distt.,Dath. _ eeePet it ioner

(By shri Shyam Babu, pdvocate )

Versus
1. Shri N.B.Kaushal,
Commissioner of Police, Delhi,
Police Headquarters, 1.P.Estate,
New Belhi=2.
2. Shri PesRe3. Barar, Addl.Commissioner of Police(admm),
Police Headquarters, MS$0 Building,
IoPotstate, New Delhi= 110 0020
3. Shri Ranjit Narain,
Deputy Commissioner of Police{HQ),
Polics Headguarters, MSO Bldg.,le.P.Estate, '
New Delhi = 110 002. , «« +Respondents

(By shri Jog Singh, padvocate)

070 £ 8 {Oral)

By Hon'ble Shri fpe.VeHaridasan, ViCB—CBairman(J)s

Shri Joé Singh counsel for the respond;nts has
produced a éopy df the order dated 13.12.1995 issued by the
Dsputy Commissionar of Polics, Héadquartars(l),“Dalhi raport ing
compliams of the direétions containsed in the judgement.

In viéu of the Facf that the respondents have compmiaé
with dirsbtions contained in ﬁha judgement, ws find no reason

for procssding witlj.this contempt petition any longer. Hence,

the petition/ﬁs dismissed. Notice issued to the respondents is
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dischargeds A copy of the compliance crder is taken on

recorde

. '
(BeKS INGH) ' (A sV sHARIDASAN)
ar(A) Vice-Chairman{J)




